






















































56. Every emigrant-vessel shall, a t  the time of f;;!2?;;;is, 
departure of the vessel fr,om the port a t  which the 

. emiqrants embark, have on board, and s11r7.11 carry and -stores. 
with her, a proper1 y qualified surgeon, and also such 
compounders, interpreters and attendants subordi- 
nate to the surgeon, and suoh medicines and other 
-stores, in such quantity and of such quality as the 
Governor General in Council, b y  rules made under 

of foregoing 
sections. 

58. (1) Every master licensed under this Act shall, Bond to be 
o n  the requisition of the Protector of Emigrants, ~ ~ ~ a o ~  
and before a.ny emigrant .embarks on board his emigrant- 
vessel, execute to the Protector in .duplicate, a 'emel 
bond, in such form as the Local :Governlmcnt pre- 
scribes, binding himself and the owner of the vessel 
in  a penal sum of ten thousand rupees, to perform 
the duties 'imposed by this Act or any rule made 
under this Act on a master and owner, respectively. 

(2) The Protector of Emigrants shall forward one 
copy of the bond to such officer- as may be appoint- 
ed in this behalf by -the Government of the oorintry 
to which the emigrants ar'e 6 to  be conveyed, or, in 

the 




















































